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Heard Mr.M.R ishra,learned counsel for 

the applicant and MS. C.astiri,1earned Additional 

standing counsel appearing for the Resp.ndents and 

have also peLUsed the pleadings. 

In this Original appliatiofl,the 

applicant has prayed for quashing the orcter 

dated LU. 9.1998 publishing a list of candivates 

who have qualified in the written test and 

have been called to the jnterviG.1.His second 

prayet is for a declaration th.,  t he is deemed to 

have been cua1ified in the writti test against 

3çç) 
physically Handicapped quota and the Respondents 

should be directed toconsider the case of the 

applicant by ho'ding a fresh vivaCe test for 

him. Respondents have filed counter opposing the 

prayer of the appliCaflt.NO rejoinder has beeflf 
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r the purese of consideng 

this 0iginal ApplicatiOn it is nOt nece S ry 

to go in to too many facts of this Ce. Adlfli tt ed 

positiOn is that the applicant is a OrthpaediCallY 

Handicapped persOfl.In 	response to anetiCe of 

the Railway Authorities dated 3.3.1997 at 

Annexure-2 iiw'.4C4'i he appliea for Gr.0 post 

under the physically Handicapped quota.In this 

notice it was mentioned that the total numoer of 

vacancies is 30 out of which 10 each are for 

orth. Handicapped ). hearing impired and 

visually handiCapped.APpliCant took the written 

test but in the list of persons XM 19*published 

a t Ann exu re. 4 w ho have 0een d ed a red qua ii fi e1 

in the written test and have been called to the 

intèrvie', his name does not apear.In the 

context of the aoOVe fact1 the applicant has 

come up in this Oigiflal Application with the 

prayers referred to earlier. 

Respondents have filed their counter 

.p.Osing the prayers of appliCaflt.It is not 

nedessary to refer to all the averments made 

by the Respondents in their counter becaUse 

these will be taken note of white considering 

the submissiOfl made by learned ASC for the 

Respond en ts. The g round on w hic h the applicant 

has based his prayer in this OA are discussed 

below. 

The first ground urged by the 

applicant is that he has given full and correct 

answer in the written test and he suld have 

been declared as qualified but this has not oeen 

done. This contention is unaCceptaøle OecaUSe it 
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is not for 	 to take a vi&i as to hw 

he has done in the written test ¼_ meç4 17 .n his 
- 

assumption that he has done w eli in the written 

test, the same can not be accepted. This contention, 

is therefore, rejected. 

The second contention of the applicant is 

that for holding the selection no guidelines were 

laid down by the Railway Authorities and therefore, 

holding of -selection -test waswç0ng.w are unable t 

accept this contention: firstly oecause after having 

appeared in the selection test and failed it is not 

Open for the applicant to contest the same on the 

ground that this has not been done in accordance 

with rules. Moreover, applicant,, s not sped fic ally 

averred as to the marier he has oeerl prejudiced in 

the evaluating his performance in the written test. 

The third point urged by learned counsel for 

the applicant is that whereas against 10 vacancies 

for the Orth.HafldiCapped auOt3, 30 candidates have 

been declared qualified in the written test for 

visually impired 
ct1- 

candidates have been called to 

the viva vace test for 	vacant post and for 

hearing impired for 10 posts 33 candidates have been 
4.fr 

called to the viva voce test. Respondents have pointed 

out that under the instructions blind candidates are 

not subjected to the written test and they are 

straightaway called to the vivavoce and because of 

this for the 10 posts reserved for visually impired 

91 candidates includiig all blind candidates have 

been called to the interviei. 

As regards calling for interview of 33 ç.ndi-

dates under the hearing impired quota, Respondents 

have pointed out that the number has been increased 

30 bedause of morethan one person getting the cut 
AIUV 
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o f f narks rWvérmerits have not bn ded by 

the applicant nd we lsO.finth:this• explanation 

taonble.In viei of thjs,this contention of the 

applicant is rejected. 

In view of the aoovewe hold that the 

applicant is not entitled to the reliefs claimed by 

him in this O.A. 

There is also one more ground for which 

the O riginal Application nust fail. The applicant 

has prayed for quashing the order at winexure-4 

in which certain persons have been called to the 

viva-voce test.If this ouler at Aflflexure-4 is 

auashed, interest of those persons will be adversely 

affected but the applicant has not made them parties 

to this O.A. In  consideration of the above,we hold 

that the application is without any merit and the 

same is rejected.No Costs. 

(G. NARASIMHA 
MEM 3ER (JUiI CI AL) 
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